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IN THE HONT'BLE HIGH COURT OF JUDICATURE AT
\\\ ALLAHAGAD LUCKNCYW BELCH LUCKHNOW.

\ ' “S>'l— K\J

. MISC, CASE D. CF 1935

L\ in W.P.No. S\ M

£y

\

Sri Anil Kumr Jain,géwd about

33 years son o. Sri A.\.Jain,
resident of 8=-237, Ragagg:puram,
Lucknow.,

Petitioner

Lid

garsué

1« The Union of India, fhroS@h

its Secretary,ministry of
Jefence,Central Secretarial,
Bondoneens N Q- Dedi g"

2.The En ineer~in~Chief,
Army Headguarter,Kashmir

Hous e, New Delhi.

3 Conmand Chief Engineer,

Central Command, lantonment

Lucknouw.

Respondents
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I, THE HOonf'BLE HIGH 2CURT F JUDICATURE AT

Y

ALLAHASAD LMChinly oELCH LUSh. LW 2””;)

Writ Petition Mo,

. -~ .
PO L L

PV YRR R

4/ In the matter of : e Constitution of India
In the aetter cf coe rticle 226 of the

Comftitution of India
Y

\',
And \
In the matter of
Sri Anil Kumar Jain,aged
A about 33 years son of Sri A.C.
a Jain,resident of £-237,3ajaji~
puram,bucknow.
: eees.Petiticner
X//// Versus
1« The Unicon of India, through Ral

its Secretary, Ministry of
Defance,Central Secretariat,

e Neww - Dol

2. The Engineer~in~Chief

Army Headqguarter,Kashmir
House, New Delhi.
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LUCKNOW BENCH, LUCKNOW, -

{2, o3 (w
In Re:- _,

writ Petition §o.5382 of 198s.

..... . Petitioner

For the facts and re

affidavit it is most respectfully\ prayed that the writ

petition may kindly be dismissed A\infmctuous. ..
Dated Lucknows - @}L\g)’”
The ¢ November, 1985. \(U.K .,DHAON)

'Addl, \Standing Counsel,
Cen%:-;'al Gowvernment .o

~

‘Civil Mise. Application No,” ' = of 1985,

Respondents,’

ons given in the accompanying



: ) Date of
1 Date Note of progress of proceedings and routine orders which -
: . B o case is
: : . - adjourned .
; I l , 2 | -3

~ : : VO s vl — ;
- Ll=ES teowp H2S | £ g =
T Hoa G ROEN - /; onotly |90 |

i
- 4 -
1
.
i
"
.
— '( —
!
e ¥

o D - '\,i’

2

PSUP—A, P. 2 Uch Nyayalaya—28-11-84—(2722)--80,000 (B).



IN THE .CENTR{L LOMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH, LUCKIOW,

T.A. 1945/87
(W.P. 5182/85)"

-

A.K. Jain o .. Applicant.

.versus

Union of India & ors. o .+ .Respondents,

'Hon. P.S5.Habeecb Moham.ad, A.M1,.

Hon, J,P. Sharma, J.M.

(Hon. J.P. Sharma, JeM.)

The applicant filed writ petition impleading
Union of India and otle rs as opposite partieé for the

relief to quash the order dated 30.9,.85 (Annéxure -3)

- in which (a) first group tt.e amendment has been made

to delete the words "on promotion to Executive Enginge
Which existed in the earlier order dated 6.9.85 (&nn, 2)5\-
Annexure =1 is the seniority list which shows adhod _ -
prombtions as Executive Engineer‘from the Post of Assistant
iZxecutive Engineer. : N
2, | The (BRIT PETITIQNVstood transferred to the T.ibunal

and wss ree-numbercd as T &. 1954 of 1987.

3. The respondints on 21.1%. 85 als> filed an affidavit

ofShri Ram Tripathi that the impugned order has already

been withdrawn. In view of this.fact this application has
become infructuous, Therefore, the appilication is/Sl\smissed
as infructuous with costs on parties.

J e — . > . &M

Dated the april 12, 1990,
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT

ALLAHAEAD LUCKNOW BENCH LUCKNOUW.

‘A >
Writ retition NO.S‘ of 1985 \

,\ ‘Filed on \fU: o 1

Sri An%l Kuma™Jain
. Versus

Union of Ihdia and others

Petitioner

Respondents

.Dated:Lucknow the

8. Application for stay

I N O E X
_ d
S1.No. Particulars *E pages
Te Memo of yrit Petition 1 to 8
f Anhexure-1 True co f
. Py o
 order dated 14th May, 1995 q ®13
3e Annexure=-2, grge Co%y of
romction an ransfer )
order of petitioner. juists
4. Annexure_3, True copy
of the order dated 30th
of Sept. 1935, 6™ 17
"5 AnneX°re-&, True copy of .
order dated 3rd of Octr. 15 9 L°
1985,
6. Affidavit 21 & 23
7. " Pouer -
Y ,

/ 250 2

Counsel
9/&—day of Cctr. 1985




.20

2, Command Chief Engineer,

Central Command,lantonment
ez, Lucknou. '

Respondants

To,
The Hon'ble Chief Justice
and His Companion Judges of

the above court.

D

e
w
o
3

The petitioner most respectfully states as

under?t

/,,

That the Union public Service Commii§ié; i

1.

on the request of the respondent No.16é5€pened
a competetive test in 1976 for the selection to
the 205t of Asstt. Executive Engineer in militgry
encgineering services. The petiticner took the

test and was sel:cted on the post of Asstt.
“
Executive Engineer 8f Military Enginesring

& . ) .. . . ;
Services in Civil Engineering 8ranche The

a TRk R ke nx i . .
) petitioner, on the basls of appointment
letter iséued to him joined the services on 11th
of Feb. 1978 as Asstt. EXxecutive Engineer and
///Las sosted for-the first time at Itarsi, under

the supervision and control of Chief Engineer.

2. That the petitioner has been serving with

devotion and to the entire satisfaction of his
superiors and at no point of time any disciplinary
procesdings were taken up against the petiticner.
The petitioner?!s career, has thus been un-blemishe

The petitioner uastifrlicr au.rded atChief

of Army Staff Commidation Card! on account of

Q,,u\(/\:"” ‘ .3
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his meritocrious services.

3 That the regular promotions in the

department was hsld up on account of the fact
"

that the seniority list is & yet to be finalised.

In the me an time for the last 6 or 7 years

the promotions have been granted to the higher

post on adhoc basis. The promotion from the

post oF'Assft. Executive Engineer is afforded to

the post of Executive Engineer. Ths Departmental

Committee met for considering the guestion of

granting the adhoc promotions. These nromotions

are granted on the basis of seniority subject to

‘rejecticn of un~fit.

4o That ths Bepartmental Committee met and a
L —

panel gf the promo t8R% cf ficers was constituted

by a letter dated 14th of ey, 1985. A copy of

the said letter is béing annexed as ANNEXURE=-1

to this petition. A zerussl cof the same would shou
(> that the petitioner's name appeared at Sl.ﬁc.SS-A
= of the list. Thsare were certain junior members in
the cadre vhose name appeared below the name of

the petitioner.

5. That on the basis of the promction granted

to the petitioner he was transferred to Lucknouw

under the control and supervision of the

resgondent No.3 and the sart-II of the crder

issued by the respondent ilo.3 is being annexed

as ANNEXURE=2 to this writ petifion. The

odia
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. A -
petitioner reported his joning and continged to
serve on the post of Executive Engineer on which

post he is still working.

6« That the respondent No.3 has beeﬁ conveyed

a signal messagse dated,ggih of September, 1985
to the effect that the promotion orders issued
in regard to the petitioner have besn cancelled.
It has further been directed that the petitioner
be adjusted to the substantive post. pursuant
to the aforesaid crder the respondent No.3

has issued another order the copy of which has

been annexed as ANNEXURE-3 to this petition.

A perusal of the aforesaid order would shou that
the promotien has been terminated and cancelled
without assigning - any reason. 0Un the contrary
the persaons who are similarly.situate andlrathEr
the parsons uﬁo appeared below the position of.
the petitioner have been retained and their
promotion orders have not heen cancelled. It may
also be indicated that the number of post
remained static and there could be no
legitimate reascn for cancelling the promotion

order., The ordcr,therefore, is apparently

ﬁ;. rbitrary and without jurisdiction.
jgf/ﬁ
- 7

« That by an order dated 3rd of October, 1935
the Administrative Officer, on behalf of the
Cnief Engineer, has gek®x®xX transmitted the

movement order of the petitioner. This movement

order contains a stipulation to the effect that

the petitioner is involved 1in z@ik a disciplinary

case for collapse of ocverhead Tank in Grdinance
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Factory Itarsi. It is further stipulated '

-

that a chargesheet under Rule 14 of C_S({CC&A) ¥uX
Rules, 1965, dated August 9, 1985 was served to

the Chief Engineer,Sou;Hefg Command,Pune for
service on the petifioner. However, the service
could not be effected in view of the fact tmt

the petitioner stood transferred to the Central
Command. It seems that on this strength the
petitioner is sought to be reverted to his

substantive post. The up short of the order

A

is that the petitionser could not be heard in
his defence to the charge lesvelled against him
and the punishment has been afforded. It is
respectfully submitted that this act of the
respontents is in defiance to the rules of
Natural justice. It is further submitted that
in view of the past services rendered by the
petitioner the punishment could net have a
precedent over the defence which the petitioner

may have in responde to the charge sheet which

\vi has not yet been served on the petitioner. The
Lcop¥ of order dated 3rd.Octr. 1985 is ANNEXURE=4 &__
A to this petition.
8. That in any case the order of reversion,
therefore, amounts to punishment and is
tigmation in as much as it has caste an
stigma on the career of the petitioner.
9. Thret it wuld be evident from the promotion

order that the promotion of the petitioner was
approved after verifying the nrevious service
record and the zconduct of the petitioner and
there can be no occasion tor the res;ondenté to

take such a haste action unless the petitioner has
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been properly examined by the disciplinery
authorities. It is further submitted that
the petitioner'is still working on the post
of Executive Engineer and has not delivered

the charge.

10. That the p titi%igr feeling aggrkved

f;égﬁg;ﬂﬁwl-%;u ]
with the orders of the 00 and having

— v

no alternative afficacious remedy availatle
to him prefers this writ petition on the

following amongst other

i}y  Because the impugned order 18 arbitrary,
Malatidey and offends the provisions of

Article 14 and 16 of the Constitution.

ii) gecause in view of the fact thet the
petitioner's junior have been retained
and the petitioner being better than thoée

© persons who are still holding the post
of Executive Enginesr the revsrsion

of the petitioner of fends the rule

of equality as guaranteed under

Article 16 of the Constitution.

iii) tecause in view of the fact that no
opportunity,whatsoever, has been
afforded to the petitioner and the

~order cf cancellation has been passed by
a non speaking order tne order 1is

illegal and without jurisdiction.

o7
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t
iv)
v)
B
vi)
vii)
D<
AL
}7
viii)

NS

Because there existed no materisl

which warranted the passing of the
impugned order and as such the order is
of evil conseduences which attracts the
Article 311 of the Constitution.

-

Because the order is non speaking and
has been issued without affording an
opportunity of being heard to the petiticners

and as such it violates the principal of

natural justice.

Becauée the alleged chargesheet can

never be a foundation of punishment

afforded to t he pstitioner who has not

been heard in defence of the said

charge and as such the impugned order offends
the provisions of Article 311 of the

Constitution.

BecauSe in view of the fact that the
petitioner has not yet been afforded an-
Opportunity of being heard » the punishment

cannot be awarded to him and the acticn on

the part of the responuvent is extremsly

arbitrarly and manifestly erroneous.

Because in view of thes charges haﬁing not
yet been proved against the petitioner,
the innocenge of the petitioner has to be
presumed and as such no punishment can be
inflicted on the petitioner unles:s the
propser procedure is undergone and the

petitioner is held guilty.
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11, Where fore, it is most respectfully prayed

that the Hon'ble court may be pleased:

a)

b)

d)

Bated:Lucknouw the
-

EﬁLday of 0ct.1985

to issue appropriste writ,order or

directions quashing the order 30th

of Septembers, 1935 contained in

Annexure=-3 to the writ petition.

Thet by an apsropriate writ,order or

direction the ordinal order dated

R}th cf September, 1935 may be
summoned. from the respondents 1 and 2

and the same thereafter be guashed,

That such other urit,order or directions
be alsc issued as this Hon'ble court
may deem fit and proper under the

circumstances of the csses

Cost of the petition be also

awarded to the petitione

(

~ Ccunsel

eI A ﬁQ@B



/

IN THE HCN'BLE HIGH CCURT O F 3 UDICA TURE AT AL .AHABAD

LUCKNCW BEMCH: LUCKHOW, J

Sri Anil Kumarpr Jdain

Petiticner

Us.

Union of India

Respondent.

ANNEXURE k0. I

Tele: 201969  Ctoord aur Jarmik yideshalaya
Pramukh Bngineer Shakha
Thal

A/4123/anHoC/ 1/ 35/E IR 14 Hay 35
List tAt

ERCUOTION OF ASSISTANT EXECUTIVE ENGILEER To

EXECUTIVE ENGIBEERS 0il ADHCC BASIS

Ts Assistanrt executive Epogineers as per Apoendix

to this letter have beoen a.:roved for adhce

s . .+ P . -,
V=i 2ppolntment in the grede of Executive “nginesr unto

31 Dgce 85 or till the x® regular promoticns

ar- made, whichever is sarlisr.,.

2. Attention of the officers promoted on adhoc

basis may please be drawn to the Bepartmant of



v

0»&?*

@

«2.
Personnel & AR OF No. 2203/1/76~Estt(D) dated

Afril, .77, forwarded under this HR letter Lg.
a/20005/ADHCC/EIC dated 23 Jul 77 re arding
counting of service rendered on achcc basis

for the vpirpose of prometion/confirmation.

(AS SHARMA)
Brig
0O DG Engrs(Pers)
Premukh Engineer/
Engineer~in=Chief
Copy tos-
Ministry of DefencefO(Appis)
Listtg?
Internal
£18
EIC
EID
B Coord I
MIS(Civ)
DCBR/ED?2
QMG/CTE



.3,
LIST OF ASSISTALT EXECUTIVEENGINEERS FCRUARDED FOR

ADHOC PROMOTICH AS ENBEUTIVE ENGINEERS

raeon

Srle.jNos Hame
1e RV Ramachandran
2 A Ramadoss
3e NG Rama Raofantulu
4. Sukhveshi M Rao
l: 5  AJ Repe

) Be Xulbhushan Chopre
Te HS Mangat
Se Gurbax Singh
'9‘ HC Manchanda
10 ‘BG Pandse
1. puran Lal ¥hah -
12, Daya Sagar Punng

13 Dalip “ingh Guleti

144 Adresh Rattan “upta
15 Kanwarjit S'”anipal
Sj ' 16 BJ Nandanuar
A 17 Jai Prakash 3ingh
| 18 flukesh Prasad
19 4 Bhola “ingh
20, prakash HKumar Yerma

Anil Kumar Bajaj
Naresh bhand
S Balchandran{s/C)

8 Remenathan

Ravin Singh

AK Ayyapan(S/C)
27 » Jai Prakash M Shate

28 Lalit Mohan Sarin

OMN?M 29, 55 Teuwari



KN xKRa¥a

30,

odo

JeNe }’\h ‘re

JP Saxena 42.A Ndey #rishna btal Oas

~ Pao3¥ijendra 8ingh
Lakshmi hand ’

31 Narendra B Yain

324 Gurdev Singh

33, Amir "hand

34. YG “indhe

35 Brij Mohan Kohli

36 . Ashok K Ram bani

37 KS Mukhopdya_

38. Adesh Kumar ain

39, Bharat Bhushan Uhameja
40, Kulgip Kapoor

41 Rakesh C Fiathur

42

434 Ashok Kumor Gupta
44, Rajendra Kumar Jharma
45, KV Subramaniyam
46 Ashok Xumar 3inha
47« Vijai Kumar Duggal
43, Abhey Kumar 9inha

49 . Tarceem K Dutta

50. KC Vij

57 Suresh thandra

52 8al Kishore Garg,
53 op Chadda

54 Anand Suarup Goyal
55 Sushil K Malhotra
56 Ashok Kumar Munjal
57 Ml Nayyar

58 KNRavlandran Nair

59 . Basant Sinch

€0, PC Tayal

61 Ashok Kumar Seth

62, Subhas Garg

63 KV Rangoohar

64 Sukhmal “h=nd Jain
65 NG Krishanan

66 o Pradeep Kumar Zharma
67 Yijal Kumer Srivastava
68 Narsingh P Lhaudhary
69 » mohander Pal 3ingh
70 PS Duranee

71 Eirish Ch ' ndra Misras
72, Rajendra Kumar GLusta
73 Dp Verma

74

75

76 C Preeiama Furthy
77 Mddan Gopal

K fadhavin Nambilar
pradeep K Gugpts
Fhisham Kumar Bahl
ftan fGhan Singh

P Surva Rao

Anil Kant *harma

K8 Arora.

S8atish Kumar 35.8 AK Jain
fIN Roy

Ashok Kimar Yerma
£nil WKumar 8Saxena
Disak Kumar Aggapwal
tiadan Fohan [ittal
Ibrahim # M hin

Gyan “hand Jain
Sukhjinder Singh

UP Saxena.
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.5.
96, NK Brinja
37 fiadirumal P Keshwani
98. Sushil Kumar Rarwani
99 . Glee Ram

100 Buacan Aich
101. Ram “handra Patra
102,  Rup ftaryyan Kummit

103, Nem Kumar Jain
104, Arvind Kumar Arora
105. S Khanaa

106, Yash want Kumar

107. Girdhari S 9ingh
108, Ajit Kumar Roy
109 . BS_EaO
110, K Jelin Varghese
111, RS Narayanan
112, Kalicharan N Adholiekar (S/C)
123. Om Parkash Ransa
114 . R Venkatesswarulr
Tatal 116 names only)
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IN THE HCN'BLE HIGH CO''RT GF JURQICATURE AT ALLAHABAD
LUCK 0Oy BEWNCH: LUCK:OW.
Sri Apil Kumar Jain | Fetitioner
Ve«
Union of India Respondent.
ANNEXURE NO. II
PART II ORUERS
Unit : Mukhya Abhiyanta PTO HO. 37 Dtes 16 SEPTYI
Mukhyalaya Madhya Xaman '
Station slLucknow=226002 Page Ho. 1 of nag:
(LAST PTC No. 36 DATED 09 SEp?35)
Srlg MES Now g Neme. - . . 208819.? Dated uefg Particulars
NOe . : : naticnd . o
1' 2. 3' 4‘ B’ 60

PAR
'AY FIRST GROUR
Strenght Increased
L)Y (Posting in )
1. 420012 She Anil Kumar Yain 26Aug35 Reported arrival |
AEE R/R QFT 6835 on parmanant
: posting from CE,Madras
ne,Madras on promotion
Executive Engineer in
the interest of State.
Intervening gpricd from 24Aug 8

gt

(Authy:E=CssBr,AHQ, New Delhi _
letter No. MES/1107/a/85dt. to 25 Aug 35 treated as journey

02 Jul 85 & CE,Madr7s,Zone, goin@ng periode Balance 13 d_, o
lgadras "0 Noe. 10335/1218 nvailed joining period credi¥s

E7A dt. 16 Aug. 85) to the leave account cf the
officer as Earned leave.
26 Aug 85 Allowed to Oraw CCA/H
(FN) at usual rates as
admissible.

PROMCTION,

2, 420012 She Anil Kumar Jain, 26Aug 85 Promoted to Execit:

AEE B/R Apt (FN) Engineer on Adhoc

basis upto 31 Dec.

h’ or till regular

candidates become

A ' abailable, whichavg

is earlier in the g

uthys=E=in C8s , AHQ,New Delhi scale of Rs. 1100(

£ letter No. MES/1107/A/85 year or under)=50-

~g¢}\ dt. 02 Jul 85) 1600 and placed in

7 : positiocn wef the sg
li\ date.

“///// 26 Aug 85 Assumed the appoin

. (FNY mbtof Executive En

1t SECOND GROUY eer Adhoc.

g NIL
tCY THIRD GROUP:
art-I Ends with Srle No. 2

DISTRISUTICH .
T, F=in'cs Bre. Army H@, New Delhi-=110011

2. Area Account Uffice(COA CC)'R:Sec, Lucknouw(PN)Gupta)
3 Area Account office (CDA £C)'T! Sec. Luckncw (AC-II
4. Area Account office (CBA CCj},Lucknous Adm Orficer
Se CE fMadras Zone, tladras : Chief Engineer

/ ~

K}
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¢+ MOVEMENT ORDER .
1« No and Napme ¢ MES/420012 Shri ANIL KUMAR %;
2. Designation AEE B/R OPT

Chief Enginzer, fadras Zone,
g ’

Se Prcceeding from ‘
' g Fladras

Chief Engineer, Central Comme
nd, Lucknouws

>

"4e - Proceedings

Se | Authority for move Army HRQ,E=inC's Branch NeuwDel

letter No. MESK1107=-A/85 dt
'Jldl.

23 Aug 1985(AN)

6 Date of S08

After availing usual journey/
joining time.

LYY

7 Date of arrival at new

-

8, Nature of duty Permanent posting on promotig
Iﬁ , , as EE(Adhoc) S0 2 ‘

9. Date of Birth ¢ 23 FEB 1952

10. Detao;s -f pay & Allouwancess
drawn by the officer are

as under:
za) Basis pay Rs. 900-00 DEDUCTIUKS

b} DA=ADA Rse 1380-80(1310.80)""

{cg CCA RS e 75=-00 (a) GPE “ubsoription Rs
d? HRA Rse 202-50 125=0g(A/C No .9 3623

(e} I.R. Rs. 70=00 (b) CGHS.+s RS. 4,00

(c) CGEIS...Rs.80.0p
11« Date of Next Increment ¢ Pay has to be fixed on uromo
' tion . .

12. Paygent will be made upto'and including: 31 Aug 1985
68%xanétha%xzuzxxa&xzxnayaxxasm53xxaamaxamﬁxxaxamxﬁmkagxths
13. UWhether the officer belongs to Sc/ST: No Xuxxx

18s He has aveiled 2 days casuzl leave and Ko RH during the
180 Before departure he will submit the followings =

\j (a)'Department report (b) -“learance Certificate from al
o~ connectedn

16¢ 1t is confirmed that the officer is not ilnvolved in any
disciplinary case/Court of ‘ngquiry/SPE case.

10395/ 1218 (N Swaminathan)
CHIEF ENGINEERS GFFICE AQ 11 )
mADRAS ZLNE ' Chief Engineer
ISLAND GROUNOS '

»  ADRAS=- 600009

16 Aug 1985

Distributicnss=

Te E-in C's Branch Army HQ Neuw Delhi=110011
2. Chief Engineer southern Command, Pune=1
3e CE CC Lucknou

4s  AAQ (CODA SC) Fort St George, Madras=9

5 GE fladras/UAGE iladras

6. 1es/420012 Shri Anil Kumar Jain, AEE

~-a.0a 1 : :
7t KIB(0)/E2(D)/RAT EE/Steno to ACE
nﬁf. fW\:TTE\

g ¢
7aN4 Y
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IN THE HCNT'BLE HIGH JOURTC F JUDICATURE AT ALLAHABAD
LUCK..0W BENCHL:S LUCKOW,.

3 - A : .
Sri Anil Xumar ain

.
2

Petitioners

USe
Unicnof India
'zﬁ : . Respondents.
A} KE XURE N0, I1I
A PART II DORDERS
Unit ¢ Mukhya Abhiyanta PTO No. 39 dt. 30 SEP '35
s Mukhyalayc wmadhya “aman
Station ¢ Luckn.w~226002 . Page Noe. 1 of 5 pauyess
_ LAST ATO No. 38 Dated 23 Sgpte'85) -
Srl MES Noe Name "Designa- CASUALTIZS
Hoe oo g ren e e oo G0N .. B34e UeLs Partloulars
‘ DART=1

A ——— - —— —r  Soas s\ . S A WA Wb L e U

1A' FIRST GROUP

ME ND THE A
Y. 420012 Sh. Anil Kumer Jain, AEE Ref CE CC,LKON0.37/1/85
B/R Dgt.0t. 16 Sep 85funder Col-1):-
Delete the follouings~
#on promotion to Executive

ff Bngineer® .
2. 420012 She Anil Kumar Yain AEE Ref CE CCLKO PTO Noe37/2/85
- B/R QPT Dt. 16 3Ep 85:-

The above Pto is hereby
cancelled.

(AuthyrftyFfor Sri No. 1 & 2-E-in=C's Br, Army HQ,New Delgi Singha:
No. 381255/E18 dt. 27 Sep 85)

151 SECOND GROUP

>( Pay &‘AllOmances
pay fixation on Promotiop

3, 300148 Sh. Lalit Fohan, Sarin EE, Ref CE CC,LKO RTONG. 27/1/85
IR (Adhoc ) Dt. 03 Jul 85:-

AEE Qpt26 Jun 85 Conseguent on Adho
promction as EE up
to 31 Dec 85,pay

fix @ Rse. 1250/= PR
in the scale of RS,
1100/50-1600 with
date of next increme
net on 1 Jun 86(pro
vided the Adhoc :eri
od no nongqualifying

servicge interwgn
vide AAD(CDA (Y LUTRN

Authys=Pay fixation concurred ;n by audit



S

2

letter No. AAD/P=Tech/3088/XXVIII dt. 17 Sep 85

: Ao I1
Unit - sMukhya Abhiyanta PTONO. 39 Ot: 30Sep ‘85
fiukhyalaya '‘adhya Kaman "
Stations LUCKNOW W=226002 ‘ Page No. 2 of 5 pacges.,
le__ 2 3. 4, 5, _ 6

1! THIRD GROUP

MISCELLANEQUS
LEAVE

C r—————

4. 502798  SE- Bnarucha,Ao=I Ty 06 Sep 85 Gtd EL for 1 o
ay

RAo=I1 Rt E :
- 16 Sep 85 Gtd ELfor 6 da
days ypto 21 Sep 850¥ys
5. 242133 'She Ajit Singh, ASY 28 Aug 85 Gtd EL for 32
(Auhoc) days upto 28 Sep 85. |
g/ RIPt '

part =I Ends with Srl No. 5

(PN GUPTA)
AG~ II
Adm UOfficer
Chief Engineer

Distribution

1. E~in CBs Br, Army HU, Wew gelhi=110011
2. Area Account “ffice (CDA CC('P' Sec, Lucknow
%, Area Acuount office (CDA CC)*!T! Sec, Lucknow

4. Area Account Office (COA CC), Lucknowe



IN THE HON'BLE HIGH COURT C r JUOICATURE AT ALLAHAGAD

LUCKiiOW BENCH: LUCKNOW.

Anil Kumar Jain

petitioner.

US e

:§ Union of India

Respondente

ANIEXURE NO. IV

MOVEMENT GRDER

1. MES Bo. Name and ' ME 5=420012
designaticn Shri ANIL KUMAR JAIN,
ALDS/B/R
2. Pproceeding from Chief Engineer Central Coman

d Lucknou

. Nature of duty Permanent posting/transfer
\j 3 ~ adjustment.
N Ba . . e |
= 4, Proceeding to Chief Engtdseffbucknow Zone
Lucknoue
S Authority E-in Cts Branch Army HQ
Singhal No. 291256/E1I8 date
Sep B6
Date of S0S 05 Gct 85 (AN
Date of Arrival in After availing normal join-
new statione peiod as admissible
Rate of pay and B, Pay M. Pay ADA CCA 1B
al lowances 980,00 370/- 940/~ 50/~
70/= 98/~
HRA
202,50
paid upto 30 Sep 85
Details of recovery CPE CGHS.  CuIGS

135/= 4/- 80/~=

11. Last pay and allouwance is30 Sep 86 claimed vide VUr Nt
claimed upto 4405/1530/~ CECC dated 17
Sep 85+ Arrears of ADA for
. _



'y \)'-,)

S

oZe

" The month of Sep B5 amounting to
Rs. 29.40 vide Ure. i0e 44:5/1599/
SECC dt 23 Sep B85.

12. Advance if any (a) ray advance of Rs. 930/~ taken
' : from 2E .iadras Zone and TA advanc
RS e 4740/‘ on his permanent post~
ing a Sum of Rss 400/~ recoversd
agai:st the above pay ggvance anc
the balance of Rs. 580/= to be re
covered intwc instalments.
(b/ TA/DA advoce amounting to RS. 16l
/= taken by the cfficer on/accor
unt of by outy move to hanpur vic
e0C ure Mo. 4405/1537/C2ZC dt.
18 Sep B85. claim not yet submiter

13, Date cf increment wil' be inti mated on receipt of
:a LpC from CR fladras Zone fnedrase
14. Date of Birth 23 Feb 1952
15. casual leave/RH ava-
iled L 07 deys RH MNil
16+ GPE Account iio 936230

17+ Any other remarks The cfrficer will submit the _
followii.g before hie departure?

Xf

XX
(a) No demand certificate

(b) Identify card

(c) Ccommand security pass

The officer is invioved in a disciplinery
Qj‘ ~ case for collapse 0f sverhead Tank in Ordinance Factor)
Itarsi. A charge shset under Rule 14 of CC3 (CC&R) Rulcs
1965 bearinc Govt of India, Min of Def Memo HE. 57/11Vic
/31 dated 09 Aug 85, received from E=in CS branch
lotter Noe 78650/ 367/82/EIB/A dated 21 Bu#g 95, was
ont to CE Southern Command Bune for service on
the officer, Simce the officer has been p osted to
this H@, CE SC @:ne has been asked to return the charg

sheet for service on the officere.

(PoN, LUSTA)

A0 II
Adm Officer,

chief &nginecr,



030 . q

noe 917401/24834/E10A( Adm)
Mukhya Abhiyanta
Mukhyaiaya Madhya Kaman
Chief Engineear
HQ Centfal Command
Lucknow. 286002
03 .ct 85.
To,
%? e S=420012
: Shri Anil Kumar Jain, AEE/BR qpt{ Through E-2)
Distributicn
1« .Chief ﬁngineEr Lucknow Zone, Lucknou
2. E=in=C' s Branch army HQ D3Q PO New Delhi=11
‘3. CDA Cu rieerute
4 CQGA({undah‘neerut
snterznal=t
£E1 ./8, Ef {ven) EIRy; PTO, §£§E§ cakhbier, pay Fix OPEDR
PF No. 916105/~ /EI0A(Adm]
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT
ALLAHABBDLUCKNOUY BE NCH LUCKNOY

Yyrit Petition No. ot 1985

.
C :
"' g

/ IG% COURT

N ALLAHABAD, ./,
T~ ’Irr A! 1

spi Anil Kumar Jain Petitioner

Versus:

The Union of India and others Respondents

A FE I D AVIT

W — I, Anil Kumar Jain,aged about 33 years

s x&k
son'of Sri A.C.Jain, resident of B8-237,Rajaji

puram, Lucknouw do -~erepy on solemn affirmation

state as under:

1e That the deponent is the petitioner in
the above noted caseaxd as such is fully

conversant with the facts deposed hereunder *

o L T—
2. That the contents of paras } L§7

0f the writ petition are true to the best




7

of my personal knowledge and th of
g4

&
parae” lo of the same

writ petition are believed by me to be

true.,

3e That the Annexures 1 to 4 are the
toge copies of the orginal orders issued
by the Government and I also believe

them tc be true.

-~

/
Dated:lucknoy the OepOXent

Zz

v?”‘day of Bctr. 1985

VERIFICATICN

: ' r
I, the above named'deponent do .—-

hereby verify that the contents of paras 1 to

of the above affidavit are true to the best

of my perscnal kno wledge. That no part

of this affidavit is false and nothing material

has been concealed;so nhelp me Cod.

Signed dated and verified this the?¥
of Dctober, 1985.

-~

\ oM

Ld
Deponent

I identify the deponent
who has signed before me.

IKNow Zde MM":PW

%}% PRl

o-ate




«3e

~

. L. "
Solemnly affirmed before me on 7{)(\@«3)/
7&2‘) A.m./yn/by Sri ﬂgﬁ'?kgwgv;j“w*w
the depOnent who is identified by

Sri A%wuﬂytuﬂéq éﬁi?g?é/cg;/‘élf /6”)€QQCBL€

Advocate of High Court of Judicature at

Allahabsad,lucknow Bench,Lucknou.

N

I have satisfied myself by examining the
deponent who understantGs the contents of
this affidavit and which have been meadover

and explained by me.
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TTH ST o+ vve oor wor ove 2ee »

Y A

d JQIBa siam

argt gas

~

ufdard (FRIss)

agt (ged)

. | el
3 FEEHl ge1 & velt &t aro 9& do

PR fow gosd & ameft sk A off dlo de w.

gsdide
aﬁaﬂa

Bl ual als forgaa @@ ufds (56R) a1 g 3k B dar g
39 HTeH A aais ABIGA I YAl 369 TDIB QIR off BB Yzt
a samdst a nesaz #% a1 3ea B PP Qs B a1 e A
garet 3R A fRardt ot &8 3R vwn we @ a1 yegaEAn
s®aI® qial a1 Adis a erel gart 3 A sArt a1 AU seaEs
? qiftas ¥ 3R audie oX 91 gEEAl o} Al DS ®UAl TAT BY
a1 gardt a1 fduefl (wdsanit) o1 qies fdar @uar e ar g}
gealaR Jaa [qrawdl| wig A 34 a1 dg forgaa o3-adls #glga
@RI @ 31§ 98 ¥d FEAE gAd WER § il gl swiBo as
aslsaadl @@ fqal fo nam @ 9k 999 = Tm 3m )

areft [arais)
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APPLICATION FOR_STAY

The petitioner ‘most respectfully states

as unders:

1 That for the facts and circumstances

stated in the accompanying writ petition it

is most respectfully nrayed that the Hontble
court may be pleassé tc stay the operation,effect
and ims;lementation of the order dated 30th of
Sep tember, 1985 contained in Annexure=3 to |

the writ petition or By any other order the

continuance of the petitioner on the post of

+he Executive Engineer may not be distorbed £111

- +he disposal of the writ petition and such

other orders may also be passed as this Hon'tle

court may deem fit end proper In circumstances

of the case.

Dated:Lucknow the - DN E etitioner

Way of Octr. 1985

4IL ol 1985
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m THE HON*HLE HIGH COURT OF JUDICATURE AT ALLAHABAD,

- LUCKNOW BENCH, LUCKNOW,

. . ‘ | o writ Petition No.5882 of 1985,

Petitioner
Versus
~ Union of India and others  ----- ‘ Respondents,
i AFFIDAVIT

I, _Sr:a. Ram Tmpath:., aged about 56 years, son of

: Late Shri Moti Lal Tripathl, Senior Admlnlstratlve Officer
- Luckmow,_

in the of»(lce of the Chief Engmeer, Central Command,[do

2 _ heveby 301emnly aff:er on oath as under 8-

1, That the deponent is Senior Administrative Officer in

@

A
\\.J

\ H
ey v

12 ¢ Lucknow and Pairokar of.the Bespondents in the instant
)/_o ) . .

¥ ' writ petition as such fully acquainted with the facts

the office of the Chief Engineer, Central Commend,

| d’epovséd t0 bélow‘

2. That afte,r fllmg of the motant wmt petltlon the

1'npugned orders dated SOth September, 1980 (Annexuv-e No, 8)

and the order dated 3.10.85 (Apnexure Mo.4) have been
gf”’i&u' ‘cencelled by the orders dated 4,11.85 and 6.11,85

Tl ‘L 4/4/«\’} which are filed herewith as Annexure No,C-1 and C-2

respectively.
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3 That the writ petition has ‘become infructuous and

deserves to be dismissed.

Dated _Lﬁclmow; | - | \ N
C, - | ngw‘/ |
The 2\  November, 1985, - DEPONENT,
vgamdﬂmm | I auen BT
) ) l"f O"Q’ r,év‘

I, the above-nomed deponent do hereby verify that

| the. contents of paras 1 to ﬂ_,of 'bhlS affldavrt are true

to my personal }q;owledge and. those of para 3 are believed -
by me to be true, '

g

Fo ' |
Signed and verlf:;.ed th:.s 21 day of November, 1985

in the High CTourt compound at Lucknow. e
I identify the deponent . | : % N ,
" who bhas signed before me, o~ ., . DEPOYENT.
Vi N }Ze‘t ~ g,ﬁw. : 4 é
U.K‘.. 0 } ’ < Fav™
) | ¢TI 64 L g

Advocate . : : 7 ' "T"/f\' P‘“’

 Solemmly affirmed before me on 21,11, 1985
at’ |25 6.5/, by the deponent Sri Rem Tripathi

who is identified by Sri U.K.Dhaon, Aﬁvocate,

‘ 'ngh Court, Lucknow Benc“r» Luck now,

T lave satls_fled myself by examining the -

deponent that T understands the contents of this

affidavit which have been read over and explained

x

to him, N _ - . -
. . v“‘,;.:».\ .“*Ban&
R N
/gj-\—':::‘?n..-
go .... 9_\'\\ PR R A
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IV THE HON'ELE HIGH COURT OF JUDICATURE AT ALLAHABADS

LUCKNOW ESNCH, LUCKNOW,

Writ Petition No,5882 of 1985,

Anil Kumar Jain | — . Petitioner

Ve rsus

Union of Tndia and others  ---- Respondents,

 ANEXURE NO, c- |




* V"ﬂ‘ "" ~t - o T

e Ty

o PART-TI ORDIRG
Uit 2 Mukhya Abhiyanta ' gg_ﬂgﬂisgq.% pts OZ Mo lor
Mukhyalaya Madhya‘ Kaman , |
Station ¢ LUCIQsﬁw-246002 ‘ Page No.l of pages.
(LAST PI0 No.43 DATED 28 OCT * 35
mED To 0 TNaME T T '@'ésa,g-ﬁ "TA:U"TIES‘ o
Wo N g” .. MationlIDafe Waf s _ rarticuiers
Tey T e WTe T e
| PART. :.:.z.,l "
) AL EIRST GROUP ' 7
AENMENT | | - ; |
1. 420012 6h, suil Kmar Jain, EE Ref CE CC, LKO PTOs No. 39/1 &2/
. {adhoc ) - 85 dts 30, 8ep 85 & 40~5pl/ 1/85
ARE B/R @t dta i1 Oct 853 \ :
: . - The shove PT‘Os are heroby
.. , _ cancellede.

(Authy s=E~-in-Cts Br, Awmy HQ, New Delhi Sighal 1\10.391125/EIB dt,
0l Nov 85 & CE f‘C, Lucknow No,901010/2/AKI/19/21B dk. .

04 Nov 85)
) | ;L s:,comn GROUP
| ,‘ - .NIL -
JC THIRD GROUP
~ - N'IL - . \ .: ’ ) ]
Part-I Ends with §rl Fo.l, N L |
: | , Mp Verma)
‘ ‘ o Lt :
qz ' -, Adm Officer
| ‘ Chief Erngineer
DISTRIBUC IOK . B \
. t
1, E-in-C's Br Amy HQ, New DPlhi-llOOll '
- 2. Area Account Offfce (CDA C )Pt Sec, Lucknow

3. Area Account 0ffice (CDA e )T ; Sec, Luc know -
o Area jccount Office (CDA iC), Lucknow

)

Contd;-tp/z ‘

b
=<
? ‘
E
N
)z
’% »;’Q‘




. 1 THE HONYELE HIGH COURT OF JUDICATURE AT ALLAHABAD)

LUCKITOY EENCH, LUCKNOU .

Urit Petition Noo.6882 of 1985,

U Anil Kmor Jain e | ‘.Petitibner‘
 Union of ndia end otheTs  mmmm - ‘Respondente,

TIEXUEE 0.( =

v ., % B \‘;?
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!
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L 4,,‘(,F ‘- ¢
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Shri &nil Kumer Jain, si(Ad hoe)

Through E-2

1 viakhya Lblilyants:
Tele MLl 834 Mukhyalaya Medhye Kaman
Chief Ehgineer
Hq Central Command
. Lucknoy - 226002
917401/2/820/ ELOA (Adm) - 06 Nov 85,
- MES=420012

" MOVEMENT ORDLR

Refer to this HQ Movement Order bearing No 917401/

30 . The a

Copy to:-

B 2/834/ELOA (Adm) dated 03 Get 85,

bcve movement order is hérebjr cancelled..

\ ‘ ll‘e/\nw

{MP Verma)
Lt

idm Offrpr-
Chief Engineey

RN

E~in-C's Branch, Army HQ DH} PO New Delhi~-1l
Chief #fnginecr, .
- Imcknoy Zone, Lucknow.

ChA CC

AAO CQ{A C. Lucknow
{ Fund s) Meerut. .

J CD_J;

Internal
ELA/B,

Meerut

»

o

BL(Con), ER, PTO Clk, Cashier, Pay Fix Gp ELR

File No 916105/647/&101; (Adm)

/ ¥ &
‘ . -
.v‘;‘ £
> / ’v“; v
. 1y
- %S < LY
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